
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR 33NCH 

CIRCUIT COURT SITTING AT INDORE 

O rig in a l A p p lica tio n  No. 242 o f  2004 

Indore# th is  th e  13th day o f  J u ly , 2005

H on'ble S h ri J u s t ic e  M.A. Khan, V ice  Chairman 
H on'ble Sh ri S .K . N aik, A d m in istra tiv e  Member

Arvind Gopal M alagee, S /o .  S h r i 
Gopal M alagee, Aged 61 y ea rs,
Occup- N i l ,  R /o . 75, P & T C olony,
S h a n ti N iketan , Near Laxmanpura, Ratlam . . . .  A p p lican t  

(By A dvocate -  Ms. Vandana Kasrekar)

1 . Union of In d ia , through  
G eneral Manager, Western 
R ailw ay , Church G ate, Mumbai.

2 . D iv is io n  R ailw ay Manager (E ),
W estern R ailw ay, Ratlam.

3 . S en ior D iv is io n a l  E le c t r ic a l
E ngineer (K .P .) , Ratlam. • • •  Respondents

(By A dvocate -  S h ri V ivek Saran)

By J u s t ic e  M«A. Khan, V ice  Chairman -

The p resen t O r ig in a l A p p lic a t io n  i s  f i l e d  by th e  

a p p lic a n t for  a d ir e c t io n  to  the respondents fo r  cou n tin g  h is  

p ast s e r v ic e s  rendered in  Mhow R ailw ay Consumer C o-op erative  

Lim ited b e fo re  h is  appointment in  Group-IV p o st o f the  

R ailw ay s e r v ic e .

2 . At th e  tim e of hearing  the learned co u n se l fo r  the  

a p p - l ic a n t  has s u b m i t t e d  th a t  the a p p lic a n t has not f i l e d  any 

r e p r e se n ta t io n  t o  th e  respondents for  c o n s id e r a tio n  o f h is  

c la im  and th e re fo re  has not been a b le  t o  exhaust th e  remedy 

a v a ila b le  to  him. Hence, she has req u ested  th a t the present 

O r ig in a l A p p lica tio n  be d isp osed  o f  by a llo w in g  th e applicant 

t o  subm it a d e ta i le d  rep r e se n ta tio n  fo r  c o n s id e r a tio n  o f the

resp o n d en ts  and d ir e c t io n  may be g iven  t o  th e  respondents to
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p ass a speaking and reasoned order th ereon . We are in c lin ed  

t o  agree w ith  th e  subm ission  made by th e  learned cou n se l for  

th e  a p p lica n t as i t  w i l l  meet th e  ends o f  j u s t i c e .

3 . A ccord in g ly , we d isp o se  o f t h i s  O r ig in a l A p p lica tio n  

by a llo w in g  the a p p lic a n t t o  f i l e  a r e p r e se n ta tio n  t o  the  

respondents fo r  r e d r e s sa l o f  h is  g r iev a n ces pleaded in  t h i s  

O rig in a l A p p lica tio n  w ith in  two w eeks. On r e c e ip t  o f the sa id  

r e p r e se n ta t io n , th e  respondents are d ir e c te d  t o  pass a 

speak ing  and reasoned order w ith in  a period o f th r e e  months. 

The learned cou n se l fo r  the a p p lic a n t i s  a ls o  d ir e c te d  to  

fu r n ish  a copy o f t h i s  order a longw ith  the rep r e se n ta tio n  

t o  the resp on d en ts. The p a r t ie s  s h a l l  bear th e ir  own c o s t s .

(S.K.'flaik)
A d m in istra tiv e  Member

(M.A. Khan) 
V ice Chairman

(i) Tiftra, tvs? cjraicn Ere fe'sStJWsi,


